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Year No,ofcasesfited

1988 —  19457

1989 —  18602

1990 —  19264

1991 —  17900
(uplo 31.10.91)

Licenoes Ibr Manuf«:turing Drugs

3371. SHRI KARIA MUNOA; Wil the 
PRIME MINISTER be pleased to stste:

(a) the details of policy paramelats kept 
m view while issuing Scences to private 
companies for manufacture of pharmaceuti­
cal and drug items;

(b) the names of companies which have 
been issued icenceslor manufacturing drugs 
for Indian Drugs and Pharmaceuticals Lim­
ited. Rishicesh;

(c) whether any assessment has been 
made with legaid to the work assigned to 
these companies; and

(d) if so, the detafls thereof; and if not. 
the reasons therefor?

THE MINISTER OF STATE M THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHMTA MOHAN): (a) As per 
the provisions of Drug Policy, the starting 
stages tor buk drugs, and rafo parameters 
(production values and consumption val­
ues) for formulations are kept in view while 
examining the applications for Issue of In­
dustrial Lioenoes.

(b), (c) to (d). To the extent infomation is 
awaiSable, no company has been issued I - 
oences for caiying out the manufacture of

[TransbtioiH

Chnd labwir In carpM induslry

3372. SHRISURENDRAPALPATHAK: 
Wm the PRIME MINISTER be pleased to 
state:

(a)wh^herthe Govemment are aware 
that in spite of the inclusion of carpet indus- 
trym the "approved list of risky industries” a 
number of child labour are engaged therein; 
and

(b) if so, the steps proposed to be taken 
by the Govemment to prevent empkiying 
child labour from being engaged in this in­
dustry?

. THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). Tlie 
employment of chiklren below 14 years is 
prohbited in the process of Carpet leaving, 
except in family woriehops. under Sednn 3 
(Part B of the Schedule) of the Chile Labour 
(ProhiHtion & Regulation) Act. 1986. How­
ever. Govemment is aware that chitdren 
continue tobeemployed inthecarpet Indus­
try. The State GovemmensAJTs being the 
appropriate authorities, conduct regular in­
spections for implementation of the Act and 
prosecutetheoffendets.Theyareaddressed 
from time to time to sltk% eitlorce ttw pro­
visions of the Labour Laws pertaining to 
Chid Labour.

The National ChiU Labour Poicy 1987 
inter alia, provides ter devetopment pro­
grammes for the benefit of child Idbour and 
special prcjeds in areas of chiM fobour 
concentration. UnderlMs aprtqect has been 
set up in Miizapur-Bhadoi area U.P. for chSd 
labour wttidrawn from the Handmade Car­
pet Industry.


